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from the date of regular employmost of 
a G<Tvcmnient iervant In the present 
case, the earlier lervice of these employeea 
(who were initially rocruited on contract/ 
casual basil) prior to their regularisadon 
cannot be taJken into account for reckoning 
the qualifying period for gratuity.

Donand No. 8 : Endorsed haltlShip joum^ 
DA

Hie demand ii under coniideration.

Demand No. 9 > Children Education Allow-
ance.

Under existing instrucdons this allow-
ance is adminible only where 
schools of requisite standardare not avai-
lable in the place of posting of a Govo-n- 
mcnt servant. The purpose is to compen-
sate the employee who may have to 
get his children education elsewhere. 
It  has been ascertained adequate
educadonal facilities are available in 
the schools located in Port Blair and, 
therefore, the children of the employees 
have adequate facilities for education in 
Port Blair itself. Hence live allowance 
is not admissible.

Unlimited production of VIM

4580. SH RI SATYAGOP.\L MISRA: 
Will the Minister of INDUSTRY be 
pleased to refer to the reply given to 
Unstarred Question No. 4251 on 17 
December, 1980 regarding excess capacity 
utilisation of M/a. Hindustan Lever, 
and state :

(a) whether M RTP and FERA Com-
panies like Hindustan Lever Ltd. are 
indulging in unlimited production of 
mass consumption item like V IM  merely on 
the strength of RegLstration Certificate ;

(b) whether scourers like V IM  have 
their base material a common clay found 
in many parts of the country and involve 
no technology at all ;

(c) wheher exorbitant rates are being 
dialled for selling VIMjthere-by resulting 
in loss of precious foreign exchange 
through dividends ;

(d) whether Government had indica-
ted on 24 June, 1976 vide D.O.No. 9/36/74- 
C II that capacities of such scourers are to 
be regulated ; and

(e) if so the reasons for the inordinate 
delay in reaching decisions in this regard ?

TH E M IN ISTER OF IN DUSTRY 
AND LABOUR (SH RI NARAYAN 
DATT TIW A RI) : (a) The manufec- 
ture of “scourers” is outside the purview

c£ the Industria (Developmcat 8l Regu-
lation) Act, 19SI. Hence, diere arc no 
legal coDStrainta on iti production.

(b) The base material required for 
manufacture of icouren is marble powdCT 
to which other chemicals like water 
softening agents, soda ash and degreanng/ 
deto^ent compounds, etc. are also added.

(c) Tliere is no statutory price control 
in relation to this item.

(d) and (e): As the manufacture of scou-
rers is outside the purview of Industries 
(Development & Regulation) Act, 1951, 
it is not possible to r^ulate capacities 
under the provisions of this enactment.

Re«ervatioii for Ghildrea of Military 
Peraonnel in Technical aiad Medical 

Instltations

4581. PROF. NARAIN CHAND 
PARASHAR :

Will the Minister of DEFENCE be 
pleased to state :

(a) whether the children of ex-service-
men or serving military personnel are 
assured of any reservation for admission 
in the technical and medical institutions 
like Engineering Colleges, Medical Colleges, 
etc.; ■

(b) if so, the exact number of reaervatiens 
for them in Engineering and Medical 
Colleges ; and

(c) if not, the reasons therefor and 
whether any such quota would be fixed 
for their wards ?

THE M IN ISTER OF STATE IN 
THE M IN ISTRY OF DEFENCE (SHRI 
SH IVRA J V. PATIL) :(a) Yes, Sir.

(b) Engineering/Technical
Colleges 272

Medical Colleges . 142

(c) Does not arise.

Metalling of Manali-L«h Road

/ '  4582. PR O F. NARAIN CHAND 
^  PARASHAR :

Will the Minister of DEFENCE be 
pie ased to state :

(a) whether the Manali-Leh road has 
been metalled and opened to vehicular 
traffic for the public ;




